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CiNTRAL AmlNlSTRAI'IVE TRlBUl^AL,. JABALPUR BB-JGH, JABALPUR

Original Application No, 578 of 200 3

Jaba^ur, this the 12th day of August, 20 0 4

Hon'ble Shri M#P* S in ^ ,: Vice Ghaix'iiBxi

Bhagv/andas, S /o . Rambhajan Kol, 
aged about 29 years, R/o, Bichuv;a
(Qihatarpur), P .S . Panagar, Jabalpur, M *P# , , ,  %)plicant

(By Advocate - iShri l/inod Ahlayat)

V e r s u s

1, Union of 3hdia,
•tiiraagh Secretary,
Ministry of Defmcot 
N ew Delhi,

2, The Gaieral Manager,
Ordnance Factory,
Khamaria,. JeOoalpur, , . ,  Respondents

(By Advocate «. Siri K*N • Pethia)

O R D E R  (Oral)

By filing this Original Application the applicant has

Sought the following main r ^ i e f  ;

“ (i) direct tiie respondents that inder tjie Kith and 
kin policy in the l i ^ t  of e relevant rules and 
subject to availability of th e post toareate supemxame- 
rary post to release the suddoi economic distress by 
suddea danaise in harness of the Govt, employee giving 
sympath etic oonsideration * '*

2 , The-brief facts of th e case are that the father of the

applicant late Ramliiajan Kbl was working u n d ^  the respondsit

No. 2 i . e .  Ordiance Factory,- Khamaria,' J ^ a l p u r .  He died in

harness on 29th Novoriber,' 1 9 ^ .  After the death of the

deceased Goverrroent^servant the mother of the applicant
granting

preferred an application for^compassionate appointment to her 

son. According to th e applicant^he d o ^  not have any moveabl^ 

immoveatile propertieSQ and is living  in a routed house.

The case of the applicant was considered by the respondents 

and the same v/as rejected vide letter dated 9 . 2 , 20 00 (Annecure

A-3) . The mother of the applicant again made^rpresentation

il .
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dated 28 .9 .2002  (Ann^ure ^^4) to the respondaits but the same 

has also been tijxned'!dovm by tiie respondents. Hence, this

Original Application j cl aiming the aforesaid re lie f ,
i

3, The respondent^ in their r ^ l y  have stated that the 

request o f the mother of the applicant for providing eti5)loy- 

ment to her sen i . e .  iiSie applicant on compassionate ground 

was duly considered by th e conpetent authority and in
Iij

accordance v/ith the existing DOfT instructions, Ihe  marks
i

were given to all attjributes and the applicant scored only 

30 marks, Thereafter the case of the applicant v/as carefully 

examined by the competent authority for determining the 

financial destitution^ and penurious conditions of the family 

so as to decide whether the case is really deserving or not. 

The canpeteit authority came to the conclusion ‘that the 

request for Q-nploymait on compassionate grom d is not 

really deserving one and hence her request was rejected and 

she was accordingly informed by the impugned order dated 

9 ,2 ,2 0 0 0 , Thereafter the mother of the applicant again 

file d  her application dated 28th Septonber, 20 0 0 . However, 

since in -tiie said application, no nev; facts were b r o u ^ t  

out, her request was turned c3ovjn, In view of the aforesaid 

subfnission the application is vjholly misconceived and 

devoid of merits and is , therefore, liab le  to be dismissed,

4 , I  have given careful consideration to the rival 

contentions made on bdialf of the parties and T find that the
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father of the applicant died in harness on29 .11*l998 .. 

applicant’s niother has suixnitted an ^p lic atio n  to the 

respondoits for compassionate appointment of her son i . e .  the 

applicant vhidi was rejected by the res pond omts vxde order 

dated 9th February, 20 0 0 . Thereafter another r ^ r e s s t a t io n  

has also been givei by th e mother of the applicant on 28th 

September,' 200 2 Vvhich has also been turned dDVjn by the 

responddits. As per the policy laid  dovm by the Ministry of 

Defoice,' Government of ^hdia vide letter No. 10 /9 (4 )/ 8 24-99/ 

1998-D(Lab), dated 9 .3 .2 0 0 1  and by the Army Headquarters 

letter No. 93669/Policy/0S~SG(I) dated 30 .7 .1999 as referred 

to in the r ^ l y  to OA No, 2 ^ 2 0 0 4 , the case of compassionate 

appointmeit is to be considered by three consecutive Boards.

this caSe I  find that the case of the applicant has been 

considered only once,''viiich is not in accordance with the 

policy 1-^id da^Ti by Qie Army Headquarters and Ministry of 

Defaice. Therefore,: the order passed by the r^pondeits at 

Annexure A.-3 dated 9th February, 20 0 0, rejecting the claim of 

the applicant is l i ^ l e  to be quashed and set aside.

6 . AcoDrdingly,/ the order dated 9 , 2,2000 is quashed and 

set aside and the respondents are directed to ra-ccnsider the 

case of the applicant in accordance with the aforesaid policy 

of the Army Headquarters and Ministry of Defaice, xfithin a 

period of three months from the date of receipt of a copy of 

this order. Original Application stands disposed of 

accordingly. No costs.

(M ,P , Singh) 
Vice Chairman


